FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR
PRODO TECHNOLOGIES PRIVATE LIMITED OPERATING IN WHOLESALE TRADING OF
TEXTILE PRODUCTS AT GURUGRAM, HARYANA

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

Date: 02.10.2025
Place: New Delhi

S. No. RELEVANT PARTICULARS
i Name of the corporate debtor along Prodo Technologies Private Limited
with PAN & CIN/ LLP No. PAN: AAMCPO161E
CIN: U24230DL2021PTC381425
2. Address of the registered office 55, 02nd floor, lane-2, Westend Marg,
Saidullajab, South Delhi, New Delhi, Delhi, India,
110030
URL of website No active website exists

4, Details of place where majority of No Fixed Assets made available to RP by the
fixed assets are located Suspended Director

5. Installed capacity of main products/ N.A.
services

6. Quantity and value of main products/ | As per latest available Audited Financial
services sold in last financial year Statement for F.Y. 2022-23, the revenue from

operation was Rs. 32,27,10,830/-

7a Number of employees/ workmen Nil

8. Further details including last available | Further details can be sought through an email
financial statements (with schedules) | on cirp.prodo@amail.com
of two years, lists of creditors are
available at URL:

9. Eligibility for resolution applicants Eligibility criteria for prospective resolution
under section 25(2)(h) of the Code is | applicant can be obtained through an email to the
available at URL: RP on cirp.prodo@gmail.com

10. | Last date for receipt of expression of | 17.10.2025
interest

11. | Date of issue of provisional list of | 27.10.2025
prospective resolution applicants

12. | Last date for submission of objections | 01.11.2025
to provisional list

13. | Date of issue of final list of prospective | 11.11.2025
resolution applicants

14. | Date of issue of information | 16.11.2025
memorandum, evaluation matrix and
request for resolution plans to
prospective resolution applicants

15. | Last date for submission of resolution | 16.12.2025
plans

16. | Process email id to submit Expression | Cirp.prodo@gmail.com
of Interest

17. | Details of the corporate debtor’s | Corporate debtor is registered as MSME (as Micro
registration status as MSME enterprise) ,

% i V%’_L//)
ijay Kumar Gupta
~ Rgholution Professional
M/s. Prod<teefiologies Private Limited

' IBBI/IPA-001/1P-P00262/2017-18/10500
408 New Delhi House, 27 Barakhamba Road,
Connaught Place, New Delhi-110001




THURSDAY, OCTOBER 2, 2025

Form No. INC-26

FLEUR HOTELS LIMITED
{Farmarly known as Fleur Holels Privale Limied)

Intec Capital Limited

(Incorporation) Rules, 2014}

{Pursuant to Rule 30 of the Companies

T08, Manjusha Building, 57 Nehru Place, New Dealhi-110019

E-AUCTION SALE NOTICE

[Under Rule 3(1) of the Security Interest Enforcement Rules 2002]

(GIN: US5101DL2003PLC207912)
Regd. Office: Asset No. 6, Aerocity Hospitality District, New Delhi-110037, India

Tel: #91-11-46020107; Email: E-EE‘.LIEE-.LﬁE[“RJIEE‘E‘iE'E.Wm

Before the Central Government, Regional
Director, Northern Region, New Delhi
In the matter of sub-section (4) of Section 13 of
Companies Act, 2013 and clause (a) of sub-rule
(5) of Rule 30 of the Companies (Incorporation)

E-Auction sale notice for sale of immovable Assets under the Securitization and Reconstruction of Financial Assets
and Enforcement of Securily Interest Act, 2002 (SARFAES] Act, 2002"),

Matice is herehy given to the public in general and in particular to the borrower(s ), co-borrowers and the guarantors in particular
by the Authworized Officer, that the uncder mentioned property is mortgaged to Intec Capital Limited. The Authorised Officer of the
Company has laken the possassion under the provision of Secuntization and Reconsirection of Financial Assels and
Enforcement of Security Interast Act, 2002, The property will be sald by tender cum public E-auvction as mentianed below for

Form No. INC-26 Rules, 2014
[Pursuant to Rute 30 the Companies (Incorporation) Rules, 2014] AND

In the matter of
CHANDIGARH HEALTHCARE
PRIVATE LIMITED
(CIN: U85110CH2011PTC033072)

Before the Ceniral Government
Regional Director, Northern Region, New Deihi

recoverny of tndermentioned duss and further interest, charges and cosf ate. as per tha balow detadls:-
The property will be sald “as is where is™ and "as is what is” condition

Details of Mortgage Property

1. Reserve Price /
2. Earnest Money Deposit (EMD)/

& Bid Increase Amount (225000/-)
in all properties

Property situated at, Khasra Mo, 2063, Khata No, 11151351,
City Ring Road, Hakikat Magar, Village- Gill, Ditt.-Ludhiana

Nama of the Borrower and Guarantor- Mis Guava Softs Pvit, Lid., Anshul Goyal, Rilu Gaval,
Land ard Housing Limited

Inspechion Dale and Time: of all properies from Z24- 102025 bo 30-1 02025 hetwean 17 00am 1o 04 00 pm contact to e, Ashak
Eumar on 7280854964 beteean 11:00am 1o &:00 pm.

Diate and time of submission ol EMD an or before 03-11-2025 upto 5:00pm, with request letter of participation KY'C, Pan
Card, Proof of EMD at dinesh.negi@intaccapital.com. nodalofficer norh@inleccapital. com, Contact No, 01146522315

Date and Time of E- Avction of all the properties-04-11-2025 between 12:00 pm to 02:00 pm.

sachan Goval, s Anshiul Goal

TERMS AND COMDITIONS OF THE E-AUCTHOMN
1. Contact Mithalesh Kumar - TOBJE044E5, mithalesh. kuman@clindia.com, supporiibankeauctions.com, Conlact Mo -

TZIT9B1124025 and

In the matier of sub-section (4) of S=ction 13 of Companias Act, 313 and causs (3] of
gub-rue (5] of Rule 30 of the Companies (Incorporation) Rises, 2014

AND

In the matier of Fleur Hotels Limited [Formerly known as Fleur Hotels Private Limited)
having ik Registersd Office &1 Asset Mo, &, Asrocily Hospitality Disérict, Mew Delhi - 110037

.+ Applicant Company | Pefitioner

NOTICE iz hereby given b the General Pubfic thal the Applicant Company proposas i
make an application o the Cantral Govarnmend [Regeanal Direclar, Modhern Regian, New

{wwwomca govin) by filing investor complalnt form or cause to be defivered o send by
registered post of hisferits objections supporled by an affidawl stating ihe nafure of his/
harits interest and grounds of opposition 1o e Hon'ble Regional D E|:I|:|r Morihem Region,
Minisiry of Corporate Affairs al the address B-2 Wing, 2™ Floor, PL Deendayal Antyodaya
Bhawan, CGO Complex, Mew Delthi-110003 within fourleen {14) days from the date of
publication of this nolice with a copy 1o the Apphcant Company at iz Registerad Office
address menficned below

Flewr Hotels Limited (Formarly known as Fleur Hotels Private Limited)
Addrasa; Asset Mo, 8, Aerocity Hosgpitality Districd, New Dealhi -110037
For and on behalf of
Fleur Hotels Limited

having its Registered Office at
#38, PALSORA, Sector - 36 Chandigarh,
India, 160036

......... Applicant Company / Petitioner
NOTICE is hereby given to the General Public
that the company proposes to make an
application to the Central Government under
Section 13 of the Companies Act, 2013 seeking
confirmation of alteration of the Memorandum of
Association of the Company in terms of the

Punjab- 141116, Dethi) under Section 134 of the Companies Act. 2013 sesking confirmation of alteration of %pecial |r(K/TO|Lt|'tionhp?§sed at tyg Extra Ordinary| {54 19 9025
i smorgndum of £ th =y interms i 1a5sEd eneral Meeting held on 22 September, 2025 o o , . . , , ,
1)  Plot No. 65-B, area - 256.66 5q.yds. (1) T 27,72,0000- (2} T 2,77,000/- Ure Wizitioranelutn ofNesocss o of Be= Compatny ienes o1 tie apetidl Reooubar peesed | |75 = L cogmpany 0 change?ts Registered| | WHEREAS this Hon'ble Tribunal is pleased to issue summons/ Notice on the said
2) PlotNo. 68-B, area - 505 sq.yds. |.e 422 Sq. Mir (1) ¥ 54,54,000/-  (2) T 5.45.000- al the Exira Crdinary General Meeting held on 2200812025, to enabie the Aplicant Company | | 22 #5500t E o else o 2=~ | Application under section 19(4) of the Act, (OA) filed against you for recovery of debts of
T e At e o v w0 change Its Registered office from “National Capital Territory (NCT) of Delhi™ to “State ) Jerritory 9 Rs. 90.54.249.03
3} PlotNo. 69-B,area 252,77 sq.yds. ie 211,35 Sg. Mir {1) T 27,20,000/- {2) T2,73,000/- s to the "State of Punjab”. S. 90,94,249.0 . '
4) plotNo. 70-B, area:252.77sq.yds. Le 211.35 Sq. Mtr {1) ¥ 27.30,000/- (2) ¥ 273,000/ Y : _— _ Any person whose interest is likely to be Ir) accordance with sub-section (4) of section 19 of the Act, you, the defendants are
: Any person whose interest is Ikely o be affecled by the proposed change of fhe affected by the proposed change of the directed as under:-
o) Fubo. GBEL AWh 22,7 4G Y08, (R L Hirdo 00 MY Chmige BR[| BH mraiiet Registered Office of the Applicant Camgany may deliver either on the MCA-21 portal | |registered ofice of the company may deliver| | i) To sh ithin thirty days of the service of to why relief prayed f
6) PlotNo.B4-B, area -252.77 sq.yds. i.0 211.35 5q. Mtr (1) T 27,30,000/-  (2) T 2,73.000/- e e s A s et el L B B po L on fhs pany may (1) To show cause within thirty days of the service of summons as to why relief prayed for

MCA-21  portal
(www.mca.gov.in) by filing investor
complaint form or cause to be  delivered or
send by registered post of his /her objections
supported by an affidavit stating the nature of
his / her interest and grounds of opposition to
the Regional Director, Northern Region, Ministry
of Corporate Affairs, B-2 Wing, 2nd Floor, Pt.
Deendayal Antyodaya Bhawan, CGO Complex,
New Delhi-110003 within fourteen (14) days
from the date of publication of this notice with
a copy to the applicant Company at its

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

DEBTS RECOVERY TRIBUNAL CHANDIGARH (DRT 3)

Ground Floor, SCO 33-34-35 Sector-17A, Chandigarh-160017

Case No.: OA/1353/2025
Summons under sub-section (4) of section 19 of the Act, read with sub-rule (2A) of

rule 5 of the Debt Recovery Tribunal (Procedure) Rules, 1993.
INDUSIND BANK LIMITED

V/
To M/S G.S. ENTERPRISSES AND OTHERS

(1) M/s G.S. Enterprises through its Proprietor Mr. Gursharan Singh Arora

Residing at:- Shop No. 3 Krishna Complex Raipur Khurd Chandigarh-160003.

Also At:- Flat No. 311 Block-C Third Floor New Generation Apartment Near Railway

Flyover Dhakoli Zirakpur Distt. Mohali Punjab-140603.

(2) Mr. Gursharan Singh Alias Gursharan Singh Arora (Proprietor/ Guarantor) R/o Flat

No. 311 Block-C Third Floor New Generation Apartment Near Railway Flyover Dhakoli

Zirakpur Distt. Mohali Punjab-140603.

(3) Smt. Mandeep Kaur (Guarantor) R/o Flat No. 311 Block-C Third Floor New Generation

Apartment Near Railway Flyover Dhakoli Zlrakpur Distt. Mohali Punjab-140603.
SUMMONS

Whereas, OA/1353/2025 was listed before Hon'ble Presiding Officer/ Registrar on

Exh No. 27488

should not be granted;

(ii) To disclose particulars of properties or assets other than properties and assets
specified by the applicant under Serial No. 3A of the original application;

(iii) You are restrained from dealing with or disposing of secured assets or such other
assets and properties disclosed under serial number 3A of the original application, pending
hearing and disposal of the application for attachment of properties;

(iv) You shall not transfer by way of sale, lease or otherwise, except in the ordinary course
of his business any of the assets over which security interest is created and/or other assets
and properties specified or disclosed under serial number 3A of the original application
without the prior approval of the Tribunal;

(v) You shall be liable to account for the sale proceeds realised by sale of secured assets

delhi@ciindia.com at their wob htips:hwaw, bankeauctions.com on tha dates as menlisned abave wilh unlimiad Extension of 5 minutes. Bidders Registered Office at the address mentioned

afferterder documant on the websile,
Date : 30-09-2025
Place: Delhi

are-advesad o check detaited berms and condiions of augtion salke bofere submitiing their bads referia the link hitps:fwww.bankeauctions.com Sdi- below:- o;ozg]:ése;zstﬁésaicgzzgfnﬂ;?r?talFn(;z(?/vi(il:dItr;?ant/)a(:qokucr)?i‘!inc;fnzilgslIir;zfi?ufi‘ogseﬁgfcljtinsuggcjfilte
2. The intzrasted bidders are raquired i reqgister themselves with the pontal and cbtEn legin B0 and password well in advance, which is mandatary for Date: II]1.IEI_EEIEE_ Isha Jain #38, PALSORA, Sector - 36 Chandigarh, iF;ﬂerest oversuch assets g y

g- bidding, from awcSon sarvice provader (1 INDIA} prospective kidders may avail anline rsining an a-auctian from thair registerad mokbile number oréy., Place: New Delhi Company Secretary India, 160036 For& onbenalfof| |y o d d 'f'I he wr it hereof furmished to th
3. Ondine E-auction participation & mandatory In fe auclicn process by making appication n prescribed fomat which & avadable along-with e M. No.-A25818 CHANDIGARH HEALTHCARE PRIVATE LIMITED ou are also directed to file the written statement with a copy thereof furnished to the

Sdl-
Authorized Officer
Intec Capital Limited

GAURAV KUMAR
(DIRECTOR)
DIN : 10196666

Date : 01.10.2025 | Place : Chandigarh

applicant and to appear before Registrar on 05.11.2025 at 10:30 A.M. failing which the

application shall be heard and decided in your absence.

Given under my hand and the seal of this Tribunal on this date: 26.09.2025.
Signature of the Officer Authorised to issue summons

THIS IS APUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND IS NOT APROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES.
NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION DIRECTLY OR INDIRECTLY OUTSIDE INDIA.

INITIAL PUBLIC OFFERING OF EQUITY SHARES ON THE MAIN BOARD OF THE BSE LIMITED (“BSE”) AND NATIONAL STOCK EXCHANGE OF INDIALIMITED (“NSE”, AND TOGETHER WITH BSE, THE “STOCK EXCHANGES”) IN COMPLIANCE WITH
CHAPTER Il OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED (“SEBI ICDR REGULATIONS”).

PUBLIC ANNOUNCEMENT

™

(Please scan this QR
Code to view the Draft
Red Herring Prospectus)

o’
OSWAL

CABLES

OSWAL CABLES LIMITED

Oswal Cables Limited (our “Company” or the “Issuer”) was incorporated under the Companies Act, 1956 as a private limited company under the name and style of ‘Oswal Cables Private Limited’ pursuant a certificate of incorporation dated September 6, 1971
issued by the Registrar of Companies, Rajasthan at Jaipur. Subsequently, pursuant to resolutions passed by our Board of Directors at its meeting held on May 3, 2025 and by our Shareholders in the extraordinary general meeting held on June 11, 2025, our
Company was converted into a public limited company, consequent to which its name was changed to ‘Oswal Cables Limited’, and a fresh certificate of incorporation dated July 03, 2025, consequent to such conversion was issued by the Registrar of Companies,

Central Processing Centre. For further details, see “History and Certain Corporate Matters” on page 243 of the draft red herring prospectus dated September 30, 2025 (‘DRHP”). |1|.':| t?:l][i?;rm receiptotuspression 17302083

Registered and Corporate Office: G-8, First and Second Floor, Jappath, Shyam Nagar, Jaipur - 302 019, Ra_jasthan, I_ndia; Telephone: 0141 236 9420; I11. | Date of i5sue of provisional st ol |27.10.2025

E-mail: cs@oswalcables.com; Website: https://www.oswalcables.com/; Contact Person: Prachi Saxena, Company Secretary and Compliance Officer; Corporate ldentity Number: U31300RJ1971PLC001375 | |prospective resalution applicants -
(12, | Last date for submission of 01.11. 2025
OUR PROMOTERS: PUNEET TALERA AND GAURAV TALERA | |objections to provisional list

INITIAL PUBLIC OFFERING OF UP TO [#] EQUITY SHARES OF FACE VALUE OF  5/- EACH (“EQUITY SHARES”) OF THE COMPANY FOR CASH AT A PRICE OF Z [¢] PER EQUITY SHARE (INCLUDING A SHARE PREMIUM OF Z [¢] PER EQUITY L s e g | o
SHARE) (“OFFER PRICE”) AGGREGATING UP TO X [e] MILLION (THE “OFFER”) COMPRISING A FRESH ISSUE OF UP TO [e] EQUITY SHARES OF FACE VALUE OF 5/- EACH AGGREGATING UP TO ¥ 3,000.00 MILLION BY OUR COMPANY (THE 4. |Date of issue of information 16.11.2095
“FRESH ISSUE”) AND AN OFFER FOR SALE OF UP TO 22,200,000 EQUITY SHARES OF FACE VALUE OF 3 5/- EACH AGGREGATING UP TO X [¢] MILLION COMPRISING AN OFFER FOR SALE OF UP TO 8,600,000 EQUITY SHARES OF FACE memarandum, evaluation matnx
VALUE OF % 5/- EACH AGGREGATING UP TO < [e] MILLION BY MANAK CHAND TALERA, AN OFFER FOR SALE OF UP TO 8,600,000 EQUITY SHARES OF FACE VALUE OF % 5/- EACH AGGREGATING UP TO < [e¢] MILLION BY SURENDRA ant "'3':""35'{ for re 5'37"1'[[”" F!:"‘f; o
TALERA, AN OFFER FOR SALE OF UP TO 2,500,000 EQUITY SHARES OF FACE VALUE OF % 5/- EACH AGGREGATING UP TO % [e] MILLION BY SHAKUNTALA TALERA AND AN OFFER FOR SALE OF UP TO 2,500,000 EQUITY SHARES OF b El’iffflg‘r“m' ‘;i”h'r'jf!'z;'l;’j‘z'r'“‘”‘”*s TOT TS
FACE VALUE OF X 5/- EACH AGGREGATING UP TO ¥ [e] MILLION BY MADHU TALERA (“THE PROMOTER GROUP SELLING SHAREHOLDERS”) (“OFFER FOR SALE”). THE OFFER WILL CONSTITUTE [e] % OF OUR POST-OFFER PAIDUP I resalution plans
EQUITY SHARE CAPITAL. 16, |Process emall i fo submit Girp.prodo@gmall.com

THE OFFER PRICE IS [¢] TIMES THE FACE VALUE OF THE EQUITY SHARES. THE PRICE BAND AND THE MINIMUM BID LOT WILL BE DECIDED BY OUR COMPANY, IN CONSULTATION WITH THE BRLM, AND WILL BE ADVERTISED IN
ALL EDITIONS OF THE ENGLISH NATIONAL DAILY NEWSPAPER [e] AND ALL EDITIONS OF THE HINDI NATIONAL DAILY NEWSPAPER [*], HINDI ALSO BEING THE REGIONAL LANGUAGE OF RAJASTHAN, WHERE THE REGISTERED AND
CORPORATE OFFICE IS LOCATED, EACH WITH WIDE CIRCULATION, AT LEAST TWO WORKING DAYS PRIOR TO THE BID/OFFER OPENING DATE AND SUCH ADVERTISEMENT SHALL BE MADE AVAILABLE TO BSE AND NSE (“BSE” AND
TOGETHER WITH NSE, “THE STOCK EXCHANGES”) FOR THE PURPOSE OF UPLOADING ON THEIR RESPECTIVE WEBSITES IN ACCORDANCE WITH SECURITIES AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURE
REQUIREMENTS) REGULATIONS, 2018, AS AMENDED (THE “SEBI ICDR REGULATIONS”).

In case of any revision to the Price Band, the Bid/Offer Period will be extended by at least three additional Working Days after such revision in the Price Band, subject to the Bid/Offer Period not exceeding 10 Working Days. In cases of force majeure, banking
strike or unforeseen circumstances, our Company may, in consultation with the BRLM, for reasons to be recorded in writing, extend the Bid / Offer Period for a minimum of one Working Day, subject to the Bid/ Offer Period not exceeding 10 Working Days. Any
revision in the Price Band and the revised Bid/Offer Period, if applicable, will be widely disseminated by notification to the Stock Exchanges, by issuing a public notice, and also by indicating the change on the website of the BRLM and at the terminals of the
Syndicate Member(s) and by intimation to the Designated Intermediaries and the Sponsor Bank(s), as applicable.

This is an Offer in terms of Rule 19(2)(b) of the Securities Contracts (Regulation) Rules, 1957, as amended (“SCRR”), read with Regulation 31 of the SEBI ICDR Regulations. The Offer is being made through the Book Building Process in terms of Regulation
6(1) of the SEBI ICDR Regulations, wherein in terms of Regulation 32(2) of the SEBI ICDR Regulations not more than 50% of the Offer shall be available for allocation on a proportionate basis to Qualified Institutional Buyers (“QIBs” and such portion, the
“QIB Portion”), provided that our Company, in consultation with the BRLM, may allocate up to 60% of the QIB Portion to Anchor Investors on a discretionary basis in accordance with the SEBI ICDR Regulations (‘“Anchor Investor Portion”), of which at least one-
third shall be reserved for allocation to domestic Mutual Funds, subject to valid Bids being received from domestic Mutual Funds at or above the Anchor Investor Allocation Price, in accordance with the SEBI ICDR Regulations. In the event of under-subscription,
or non-allocation in the Anchor Investor Portion, the balance Equity Shares shall be added to the QIB Portion (excluding the Anchor Investor Portion) (“Net QIB Portion”). Further, 5% of the Net QIB Portion shall be available for allocation on a proportionate basis
only to Mutual Funds, and the remainder of the Net QIB Portion shall be available for allocation on a proportionate basis to all QIB Bidders (other than Anchor Investors), including Mutual Funds, subject to valid Bids being received at or above the Offer Price.
However, if the aggregate demand from Mutual Funds is less than 5% of the QIB Portion, the balance Equity Shares available for allocation in the Mutual Fund Portion will be added to the remaining Net QIB Portion for proportionate allocation to QIBs. Further,
not less than 15% of the Offer shall be available for allocation to Non-Institutional Bidders (“NIBs”) of which (a) one-third of portion shall be reserved for applicants with application size of more than ¥ 0.20 million and up to ¥ 1.00 million; and (b) two-third of such
portion shall be reserved for applicants with application size of more than ¥ 1.00 million, provided that the unsubscribed portion in either of such sub-categories may be allocated to applicants in the other sub-category of Non-Institutional Bidders, in accordance
with the SEBI ICDR Regulations, subject to valid Bids being received at or above the Offer Price. Further, not less than 35% of the Offer shall be available for allocation to Retail Individual Bidders (‘RIBs”) in accordance with the SEBI ICDR Regulations, subject
to valid Bids being received from them at or above the Offer Price. All potential Bidders (except Anchor Investors) are required to mandatorily utilise the Application Supported by Blocked Amount (“ASBA”) process by providing details of their respective bank
accounts (including UPI ID for UPI Bidders using UPI Mechanism) (defined hereinafter) in which the Bid amount will be blocked by the SCSB or Sponsor Bank(s) as applicable to participate in the Offer. Anchor Investors are not permitted to participate in the
Anchor Investor Portion of the Offer through the ASBA process. For details, see “Offer Procedure” on page 413 of the DRHP.

This public announcement is being made in compliance with the provisions of Regulation 26(2) of the SEBI ICDR Regulations to inform the public that our Company is proposing, subject to applicable statutory and regulatory requirements, receipt
of requisite approvals, market conditions and other considerations, to undertake an initial public offering of its Equity Shares pursuant to the Offer and has filed the DRHP dated September 30, 2025 with the SEBI and the Stock Exchanges.
Pursuant to Regulation 26(1) of the SEBI ICDR Regulations, the DRHP filed with SEBI has been made available to the public for comments, if any, for a period of at least 21 days from the date of publication of public announcement by hosting it
on the website of the Company at www.oswalcables.com, website of the SEBI at www.sebi.gov.in, websites of the Stock Exchanges i.e., BSE and NSE at www.bseindia.com and www.nseindia.com, respectively and the website of the BRLM, i.e.,
Pantomath Capital Advisors Private Limited at www.pantomathgroup.com. Our Company hereby invites the public to give comments on the DRHP filed with SEBI and the Stock Exchanges with respect to disclosures made in the DRHP. The public is requested
to send a copy of their comments to SEBI, the Company Secretary and Compliance Officer of our Company and/or the BRLM at their respective addresses mentioned below in relation to the Offer. All comments must be received by SEBI, the Company and/or
the BRLMs in relation to the offer at their respective addresses mentioned below on or before 5.00 p.m. on the 21%' day from the date of publication of this public announcement.

Investments in equity and equity-related securities involve a degree of risk and Bidders should not invest any funds in the Offer unless they can afford to take the risk of losing their entire investment. Bidders are advised to read the risk factors carefully before
taking an investment decision in the Offer. For taking an investment decision, Bidders must rely on their own examination of our Company and the Offer, including the risks involved. The Equity Shares in the Offer have neither been recommended, nor approved
by SEBI, nor does SEBI guarantee the accuracy or adequacy of the contents of this Draft Red Herring Prospectus. Specific attention of the Bidders is invited to “Risk Factors” on page 34 of the DRHP.

Any decision to invest in the Equity Shares described in the DRHP may only be taken after the Red Herring Prospectus (“RHP”) has been filed with the RoC and must be made solely on the basis of such RHP as there may be material changes in the RHP from
the DRHP. The Equity Shares, when offered through the RHP, are proposed to be listed on the mainboard of BSE and NSE.

For details of the share capital, capital structure of our Company, the names of the signatories to the Memorandum of Association and the number of shares of our Company subscribed by them, please see the section “Capital Structure” on page 85 of the
DRHP. The liability of members of our Company is limited. For details of the main objects of our Company as contained in the Memorandum of Association, please see the section “History and Certain Corporate Matters” on page 243 of the DRHP.

BOOK RUNNING LEAD MANAGER | REGISTRAR TO THE OFFER

MUFG Intime India Private Limited

(formerly known as Link Intime India Private Limited)

C-101, 1% Floor, 247 Park, L B S Marg, Vikhroli (West),

Mumbai — 400 083, Maharashtra, India.

(.) MUFG MUFG Intime | Telephone: +91 810 811 4949, Email: oswalcables.ipo@in.mpms.mufg.com
Investor grievance email: oswalcables.ipo@in.mpms.mufg.com

Contact Person: Shanti Gopalkrishnan

Website: https://in.mpms.mufg.com/

SEBI Registration number: INR000004058

Pantomath Capital Advisors Private Limited
@ Pantomath Nucleus House, Saki Vihar Road, Andheri East,
4 1T Mumbai - 400 072, Maharashtra, India.
: Telephone: 180 088 98711
Email: oswalcables.ipo@pantomathgroup.com
Investor grievance email:investors@pantomathgroup.com
Contact Person: Amit Maheshwari
Website: www.pantomathgroup.com
SEBI Registration number: INM000012110

ANTOMATH

COMPANY SECRETARY AND COMPLIANCE OFFICER

Prachi Saxena, Company Secretary and Compliance Officer, G-8, First and Second Floor, Janpath, Shyam Nagar, Jaipur - 302 019, Rajasthan, India; Telephone: +91 141 236 9420

All capitalised terms used herein and not specifically defined shall have the same meaning as ascribed to them in the DRHP.
For Oswal Cables Limited
on and behalf of the Board of Directors
Sd/-
Prachi Saxena
Company Secretary and Compliance Officer

Place: Jaipur, Rajasthan
Date: October 1, 2025

Oswal Cables Limited is proposing, subject to applicable statutory and regulatory requirements, receipt of requisite approvals, market conditions and other considerations, to make an initial public offering of its Equity Shares and has filed the DRHP dated
September 30, 2025 with SEBI and the Stock Exchanges. The DRHP is available on the website of the Company at www.oswalcables.com, SEBI at www.sebi.gov.in, as well as on the website of the BRLM, i.e., Pantomath Capital Advisors Private Limited at
www.pantomathgroup.com, respectively and the websites of National Stock Exchange of India Limited and BSE Limited at www.nseindia.com and www.bseindia.com, respectively. Potential investors should note that investment in equity shares involves a high degree
of risk and for details relating to such risks, please see the section entitled “Risk Factors” on page 34 of the DRHP and the details set out in the RHP, when filed. Potential investors should not rely on the DRHP for making any investment decision.

This announcement does not constitute an invitation or offer of securities for sale in any jurisdiction. The Equity Shares have not been and will not be registered under the United States Securities Act of 1933, as amended (the “U.S. Securities Act”) or any state securities
laws in the United States, and unless so registered, may not be offered or sold within the United States, except pursuant to an exemption from, or in a transaction not subject to, the registration requirements of the U.S. Securities Act and in accordance with any applicable
U.S. state securities laws. Accordingly, the Equity Shares are being offered and sold (i) in the United States only to “qualified institutional buyers”, as defined in Rule 144A under the U.S. Securities Act, in transactions exempt from the registration requirements of the
U.S. Securities Act and (i) outside the United States in “offshore transactions” as defined in, and in reliance on Regulation S under the U.S. Securities Act and in accordance with the applicable laws of the jurisdictions where such offers and sales are made. There will
be no public offering of the Equity Shares in the United States. Adfactors
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FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

PRODO TECHNOLOGIES PRIVATE LIMITED

Oparating In Wholesale Trading Of Textile Products at Gurugram, Haryana
iUnder sub-regulation (1) of regulation 364 of fhe Insolvency end Bankrupicy
Board of India (Insolvency Resclubion Process kor Comporale Persans) Regulations, 2016)

RELEVANT PARTICULARS

i | Wame of the corporate debtor along |Prodo Technologies Private Limited
with PAN & CING LLP Mo PAN: AAMCPOTG1E

| | CIN: U24230DL2021PTCI81425

2. [Address of the registered office 55, 02nd floor, lane -2, Westend Marg,

| Saidiullajaby, South Dalhi, Maw Delhi

Delnl, India, 110030

WO actve wehshe exlsts

I Mo Fixed Assets made avadable 1o BP

| vy the Suspended Director

:..:I. linstalled ¢ capacity ¢ of “main products! [NA,

| SEIViCEs

I

143, [URAL of website
{4 [Detsls of place where majority of
f.:ed | assels are located

ol

[G. [Quantity and valwe of main Ag per lates! avadlable Audited Fnancial
products’ services sold in last Statement for FY. 2022-23, the revenus
LHinancial e fram oparation was Hs. 32,27 10, 830/-
{7,  |Wumber of employees’ workmen il
18, [Further datails including last Further detatls can ba soughlt thraugh an
I -avaltable fimanclal statements (with  [emall on clrp.prode@gmall. com
| schedulas) of beo years, Gsls ol
jcreditors are available af URL:
19 |Eligibiity for resolution applicants | Eligibility criterfa for prospective
undar section 25{2)(h) of the Coda  |reselulion applicant can be obdained
Iz avaitable at URL: thraugh an emall to the RP on
cirp_prado@agmal. com

| |Expression of Infarast
i17. | Details of tha corporate debtor's
| registration status as MSME

Corporate dabior is EI-!-.’_!Ii".-'.I-:!rﬂl:I.-iﬁ_F'.ﬂEi:‘.-‘E
(&5 Micro enterprise)

Sdi-

Vijay Kumar Gupta

Resolution Professional

Mis. Prada Technologias Private Limited
IBBIIPA-004/IP-POO262/2017-18/10500

408 Mew Delhi House, 27 Barakhamba Road,
Connaught Place, New Delhi-110001

Date: 02.10,2025
Place: New Dalhi

FORM NO. INC-19
NOTICE
(Pursuant to rule 22 of the Companies (Incorporation) Rules, 2014)

OKK ZIPS (INDIA) FEDERATION

CIN: UBBBODOPB2023NPLOS98E2
Registerad Office; 1284/58, S1. No.4, Guru Nanak Dav Nagar
Rahon Road, Basti Jodhawal, Ludhiana - 141007 F“uruab

1. Natice is hereby ghven that in pursuance of sub-section (4 (i) of secton 8 of

tha Companies Act, 2013, an application has been made by OKK ZIPS

(INDIA) FEDERATION to the Regional Direcior (Northem Roegion) af Naw

Dalhi, Registrar of Companies al Chandigarh and Central Processing Centre

Bl Haryana for revocation of the lkoence isued 1o A under section 8 of the

Companies Act, 2013, Afler the cancellation of licenss, the Company will be

requirad to add the word “Privale Limited” 1o its nami in place of Federaion

2.Principal objects of the company after the revocation of license as por
the provisions w's B{4){il) of the companies Act, 201] shall be as follows:

&) To carry on the business of promote and underiake research and development
activilies in the field of apparel industrial accessones and relaied producs o
enhance their quality, effickency, and functionaliy

b)To cary oul research and developmenl activies relatad fo the design and
production of apparel indusiial sccessories with the goal of improving
indusinal processes and efficiency.

c)To provide. training and -skill development programs to individuals, parficulady
those from economically disadvantaged backprounds, in the field of appare
accessory manufactering

d)To collaborate with industry stakeholders, govemment bodies, and other
organizalions to promole sesiaineble and snvironmentally responsible
manufaciuring pracboes In the prodociion of apparel indusiial accessones

a)To establish and maintain association with manuiaciurers, suppliers, and
disinbuions 1o ensure: the avadabalityand afiordadility of hgh-guaity indusing
eccessones for the benelit of the indusinal sector

i) To engage in activities thal are necessary, incidental, or conducve o achseving
the abowe objecis, including marketing, disinbution, and sales of manufaciuned
apparel industrial acoessanias

3.A copy of the draft memorandum and arlicies of the proposed company may
be seen al 1284/58, 5t. No.4, Guru Manak Dov Magar, Rahon Road, Basti
Jodhewal, Ludhiana-141007, Punjab,

4.Motice is heraby given thal any parson, firm, company, corporabion or body
corporate, objecting to this application may communicale such objection o
Regional Director (Northern Region), the Registrar of Companses at
Lhandigarh and Cantral Procassing Centre at Harvana, wsifn thaty days om
the data of publication of this noliceé, by a letler addressed 1o tha Regional
Director (Northern Ragion), B-2 Wing, 2nd floor, Pt Desndayal Antyodaya
Bhawan, 2nd floor, CGO Complex, New Delhi - 110003 & istrar of
Companies, 15l Floor, Corporate Bhawan, Plol No. 4 - B, Sector 27- B,
PIN-160019, Chandigarh and Central Processing Centre, Plol No. 6, 7, 8,
Sector 5, IMT Manggar, District Gurgaon Haryana-122050, & copy of which
shall be forwarded fo the Applicant at 1284/58, 51. No.4, Guru Manak Dev
Nagar, Rahon Road, Basti Jodhewal, Ludhiana-141007, Punjab.
Dated this 01st day of Dclobes, 2025 Name(s) of Applicant

For OKK ZIPS (INDIA) FEDERATION
Sunil Kumar Budhiraja (DIN: 07633034) (Director)
Himanshu Chopra (DIN: 10369878) (Director)

New Delhi
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THIS IS APUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND IS NOT APROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES.
NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION DIRECTLY OR INDIRECTLY OUTSIDE INDIA.

INITIAL PUBLIC OFFERING OF EQUITY SHARES ON THE MAIN BOARD OF THE BSE LIMITED (“BSE”) AND NATIONAL STOCK EXCHANGE OF INDIALIMITED (“NSE”, AND TOGETHER WITH BSE, THE “STOCK EXCHANGES”) IN COMPLIANCE WITH
CHAPTER Il OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED (“SEBI ICDR REGULATIONS”).

PUBLIC ANNOUNCEMENT
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(Please scan this QR
Code to view the Draft
Red Herring Prospectus)

OSWAL

CABILES

OSWAL CABLES LIMITED

Oswal Cables Limited (our “Company” or the “Issuer”) was incorporated under the Companies Act, 1956 as a private limited company under the name and style of ‘Oswal Cables Private Limited’ pursuant a certificate of incorporation dated September 6, 1971
issued by the Registrar of Companies, Rajasthan at Jaipur. Subsequently, pursuant to resolutions passed by our Board of Directors at its meeting held on May 3, 2025 and by our Shareholders in the extraordinary general meeting held on June 11, 2025, our
Company was converted into a public limited company, consequent to which its name was changed to ‘Oswal Cables Limited’, and a fresh certificate of incorporation dated July 03, 2025, consequent to such conversion was issued by the Registrar of Companies,
Central Processing Centre. For further details, see “History and Certain Corporate Matters” on page 243 of the draft red herring prospectus dated September 30, 2025 (‘DRHP”).
Registered and Corporate Office: G-8, First and Second Floor, Janpath, Shyam Nagar, Jaipur - 302 019, Rajasthan, India; Telephone: 0141 236 9420;
E-mail: cs@oswalcables.com; Website: https://www.oswalcables.com/; Contact Person: Prachi Saxena, Company Secretary and Compliance Officer; Corporate Identity Number: U31300RJ1971PLC001375

OUR PROMOTERS: PUNEET TALERA AND GAURAV TALERA

INITIAL PUBLIC OFFERING OF UP TO [¢] EQUITY SHARES OF FACE VALUE OF < 5/- EACH (“EQUITY SHARES”) OF THE COMPANY FOR CASH AT A PRICE OF ¥ [e] PER EQUITY SHARE (INCLUDING A SHARE PREMIUM OF % [e] PER EQUITY
SHARE) (“OFFER PRICE”) AGGREGATING UP TO X [e] MILLION (THE “OFFER”) COMPRISING A FRESH ISSUE OF UP TO [e] EQUITY SHARES OF FACE VALUE OF 5/- EACH AGGREGATING UP TO X 3,000.00 MILLION BY OUR COMPANY (THE
“FRESH ISSUE”) AND AN OFFER FOR SALE OF UP TO 22,200,000 EQUITY SHARES OF FACE VALUE OF ¥ 5/- EACH AGGREGATING UP TO X [e] MILLION COMPRISING AN OFFER FOR SALE OF UP TO 8,600,000 EQUITY SHARES OF FACE
VALUE OF % 5/- EACH AGGREGATING UP TO X [e] MILLION BY MANAK CHAND TALERA, AN OFFER FOR SALE OF UP TO 8,600,000 EQUITY SHARES OF FACE VALUE OF X 5/- EACH AGGREGATING UP TO X [e] MILLION BY SURENDRA
TALERA, AN OFFER FOR SALE OF UP TO 2,500,000 EQUITY SHARES OF FACE VALUE OF < 5/- EACH AGGREGATING UP TO < [e] MILLION BY SHAKUNTALA TALERA AND AN OFFER FOR SALE OF UP TO 2,500,000 EQUITY SHARES OF
FACE VALUE OF < 5/- EACH AGGREGATING UP TO X [e] MILLION BY MADHU TALERA (“THE PROMOTER GROUP SELLING SHAREHOLDERS”) (“OFFER FOR SALE”). THE OFFER WILL CONSTITUTE [e] % OF OUR POST-OFFER PAIDUP
EQUITY SHARE CAPITAL.

THE OFFER PRICE IS [e] TIMES THE FACE VALUE OF THE EQUITY SHARES. THE PRICE BAND AND THE MINIMUM BID LOT WILL BE DECIDED BY OUR COMPANY, IN CONSULTATION WITH THE BRLM, AND WILL BE ADVERTISED IN
ALL EDITIONS OF THE ENGLISH NATIONAL DAILY NEWSPAPER [e] AND ALL EDITIONS OF THE HINDI NATIONAL DAILY NEWSPAPER [*], HINDI ALSO BEING THE REGIONAL LANGUAGE OF RAJASTHAN, WHERE THE REGISTERED AND
CORPORATE OFFICE IS LOCATED, EACH WITH WIDE CIRCULATION, AT LEAST TWO WORKING DAYS PRIOR TO THE BID/OFFER OPENING DATE AND SUCH ADVERTISEMENT SHALL BE MADE AVAILABLE TO BSE AND NSE (“BSE” AND
TOGETHER WITH NSE, “THE STOCK EXCHANGES”) FOR THE PURPOSE OF UPLOADING ON THEIR RESPECTIVE WEBSITES IN ACCORDANCE WITH SECURITIES AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURE
REQUIREMENTS) REGULATIONS, 2018, AS AMENDED (THE “SEBI ICDR REGULATIONS").

In case of any revision to the Price Band, the Bid/Offer Period will be extended by at least three additional Working Days after such revision in the Price Band, subject to the Bid/Offer Period not exceeding 10 Working Days. In cases of force majeure, banking
strike or unforeseen circumstances, our Company may, in consultation with the BRLM, for reasons to be recorded in writing, extend the Bid / Offer Period for a minimum of one Working Day, subject to the Bid/ Offer Period not exceeding 10 Working Days. Any
revision in the Price Band and the revised Bid/Offer Period, if applicable, will be widely disseminated by notification to the Stock Exchanges, by issuing a public notice, and also by indicating the change on the website of the BRLM and at the terminals of the
Syndicate Member(s) and by intimation to the Designated Intermediaries and the Sponsor Bank(s), as applicable.

This is an Offer in terms of Rule 19(2)(b) of the Securities Contracts (Regulation) Rules, 1957, as amended (“SCRR”), read with Regulation 31 of the SEBI ICDR Regulations. The Offer is being made through the Book Building Process in terms of Regulation
6(1) of the SEBI ICDR Regulations, wherein in terms of Regulation 32(2) of the SEBI ICDR Regulations not more than 50% of the Offer shall be available for allocation on a proportionate basis to Qualified Institutional Buyers (“QIBs” and such portion, the
“QIB Portion”), provided that our Company, in consultation with the BRLM, may allocate up to 60% of the QIB Portion to Anchor Investors on a discretionary basis in accordance with the SEBI ICDR Regulations (“Anchor Investor Portion”), of which at least one-
third shall be reserved for allocation to domestic Mutual Funds, subject to valid Bids being received from domestic Mutual Funds at or above the Anchor Investor Allocation Price, in accordance with the SEBI ICDR Regulations. In the event of under-subscription,
or non-allocation in the Anchor Investor Portion, the balance Equity Shares shall be added to the QIB Portion (excluding the Anchor Investor Portion) (“Net QIB Portion”). Further, 5% of the Net QIB Portion shall be available for allocation on a proportionate basis
only to Mutual Funds, and the remainder of the Net QIB Portion shall be available for allocation on a proportionate basis to all QIB Bidders (other than Anchor Investors), including Mutual Funds, subject to valid Bids being received at or above the Offer Price.
However, if the aggregate demand from Mutual Funds is less than 5% of the QIB Portion, the balance Equity Shares available for allocation in the Mutual Fund Portion will be added to the remaining Net QIB Portion for proportionate allocation to QIBs. Further,
not less than 15% of the Offer shall be available for allocation to Non-Institutional Bidders (‘NIBs”) of which (a) one-third of portion shall be reserved for applicants with application size of more than ¥ 0.20 million and up to ¥ 1.00 million; and (b) two-third of such
portion shall be reserved for applicants with application size of more than ¥ 1.00 million, provided that the unsubscribed portion in either of such sub-categories may be allocated to applicants in the other sub-category of Non-Institutional Bidders, in accordance
with the SEBI ICDR Regulations, subject to valid Bids being received at or above the Offer Price. Further, not less than 35% of the Offer shall be available for allocation to Retail Individual Bidders (“‘RIBs”) in accordance with the SEBI ICDR Regulations, subject
to valid Bids being received from them at or above the Offer Price. All potential Bidders (except Anchor Investors) are required to mandatorily utilise the Application Supported by Blocked Amount (“ASBA”) process by providing details of their respective bank
accounts (including UPI ID for UPI Bidders using UPI Mechanism) (defined hereinafter) in which the Bid amount will be blocked by the SCSB or Sponsor Bank(s) as applicable to participate in the Offer. Anchor Investors are not permitted to participate in the
Anchor Investor Portion of the Offer through the ASBA process. For details, see “Offer Procedure” on page 413 of the DRHP.

This public announcement is being made in compliance with the provisions of Regulation 26(2) of the SEBI ICDR Regulations to inform the public that our Company is proposing, subject to applicable statutory and regulatory requirements, receipt
of requisite approvals, market conditions and other considerations, to undertake an initial public offering of its Equity Shares pursuant to the Offer and has filed the DRHP dated September 30, 2025 with the SEBI and the Stock Exchanges.
Pursuant to Regulation 26(1) of the SEBI ICDR Regulations, the DRHP filed with SEBI has been made available to the public for comments, if any, for a period of at least 21 days from the date of publication of public announcement by hosting it
on the website of the Company at www.oswalcables.com, website of the SEBI at www.sebi.gov.in, websites of the Stock Exchanges i.e., BSE and NSE at www.bseindia.com and www.nseindia.com, respectively and the website of the BRLM, i.e.,
Pantomath Capital Advisors Private Limited at www.pantomathgroup.com. Our Company hereby invites the public to give comments on the DRHP filed with SEBI and the Stock Exchanges with respect to disclosures made in the DRHP. The public is requested
to send a copy of their comments to SEBI, the Company Secretary and Compliance Officer of our Company and/or the BRLM at their respective addresses mentioned below in relation to the Offer. All comments must be received by SEBI, the Company and/or
the BRLMs in relation to the offer at their respective addresses mentioned below on or before 5.00 p.m. on the 21 day from the date of publication of this public announcement.

Investments in equity and equity-related securities involve a degree of risk and Bidders should not invest any funds in the Offer unless they can afford to take the risk of losing their entire investment. Bidders are advised to read the risk factors carefully before
taking an investment decision in the Offer. For taking an investment decision, Bidders must rely on their own examination of our Company and the Offer, including the risks involved. The Equity Shares in the Offer have neither been recommended, nor approved
by SEBI, nor does SEBI guarantee the accuracy or adequacy of the contents of this Draft Red Herring Prospectus. Specific attention of the Bidders is invited to “Risk Factors” on page 34 of the DRHP.

Any decision to invest in the Equity Shares described in the DRHP may only be taken after the Red Herring Prospectus (“RHP”) has been filed with the RoC and must be made solely on the basis of such RHP as there may be material changes in the RHP from
the DRHP. The Equity Shares, when offered through the RHP, are proposed to be listed on the mainboard of BSE and NSE.

For details of the share capital, capital structure of our Company, the names of the signatories to the Memorandum of Association and the number of shares of our Company subscribed by them, please see the section “Capital Structure” on page 85 of the
DRHP. The liability of members of our Company is limited. For details of the main objects of our Company as contained in the Memorandum of Association, please see the section “History and Certain Corporate Matters” on page 243 of the DRHP.

BOOK RUNNING LEAD MANAGER REGISTRAR TO THE OFFER

Pantomath Capital Advisors Private Limited MUFG Intime India Private Limited
| Pantomath Nucleus House, Saki Vihar Road, Andheri East, (formerly known as Link Intime India Private Limited)

‘ ~ | Mumbai - 400 072, Maharashtra, India. C-101, 1 Floor, 247 Park, L B S Marg, Vikhroli (West),

! Telephone: 180 088 98711 Mumbai — 400 083, Maharashtra, India.
Email: oswalcables.ipo@pantomathgroup.com - (.) M UFG MUEG Intime | Telephone: +91 810 811 4949, Email: oswalcables.ipo@in.mpms.mufg.com
Investor grievance email:investors@pantomathgroup.com Investor grievance email: oswalcables.ipo@in.mpms.mufg.com
Contact Person: Amit Maheshwari Contact Person: Shanti Gopalkrishnan
Website: www.pantomathgroup.com Website: https://in.mpms.mufg.com/
SEBI Registration number: INM000012110 SEBI Registration number: INR0O00004058

ANTOMATH

COMPANY SECRETARY AND COMPLIANCE OFFICER

Prachi Saxena, Company Secretary and Compliance Officer, G-8, First and Second Floor, Janpath, Shyam Nagar, Jaipur - 302 019, Rajasthan, India; Telephone: +91 141 236 9420

All capitalised terms used herein and not specifically defined shall have the same meaning as ascribed to them in the DRHP.
For Oswal Cables Limited
on and behalf of the Board of Directors
Sd/-
Prachi Saxena
Company Secretary and Compliance Officer

Place: Jaipur, Rajasthan
Date: October 1, 2025

Oswal Cables Limited is proposing, subject to applicable statutory and regulatory requirements, receipt of requisite approvals, market conditions and other considerations, to make an initial public offering of its Equity Shares and has filed the DRHP dated
September 30, 2025 with SEBI and the Stock Exchanges. The DRHP is available on the website of the Company at www.oswalcables.com, SEBI at www.sebi.gov.in, as well as on the website of the BRLM, i.e., Pantomath Capital Advisors Private Limited at
www.pantomathgroup.com, respectively and the websites of National Stock Exchange of India Limited and BSE Limited at www.nseindia.com and www.bseindia.com, respectively. Potential investors should note that investment in equity shares involves a high degree
of risk and for details relating to such risks, please see the section entitled “Risk Factors” on page 34 of the DRHP and the details set out in the RHP, when filed. Potential investors should not rely on the DRHP for making any investment decision.

This announcement does not constitute an invitation or offer of securities for sale in any jurisdiction. The Equity Shares have not been and will not be registered under the United States Securities Act of 1933, as amended (the “U.S. Securities Act”) or any state securities
laws in the United States, and unless so registered, may not be offered or sold within the United States, except pursuant to an exemption from, or in a transaction not subject to, the registration requirements of the U.S. Securities Act and in accordance with any applicable
U.S. state securities laws. Accordingly, the Equity Shares are being offered and sold (i) in the United States only to “qualified institutional buyers”, as defined in Rule 144A under the U.S. Securities Act, in transactions exempt from the registration requirements of the
U.S. Securities Act and (i) outside the United States in “offshore transactions” as defined in, and in reliance on Regulation S under the U.S. Securities Act and in accordance with the applicable laws of the jurisdictions where such offers and sales are made. There will
be no public offering of the Equity Shares in the United States. Adfactors
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